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IN IHE CbNlRAL ADMINISTRATIVE TRIBUNAL,
PRINCIPAL G.ENCM,

NEW DELHI,

OA 687/86

AJIT SINGH RANA S 12 ORS,

DELHI ADMN.

CORAM 2

Date of Decisions I (o ^

APPLICANTS.

RESPONDENTS.

HO N' BLE SHRI J . P. Shi ARMA, HEMBER (J) .
HON'BLt SHRI S,-R. ADIGE, MEMBER CA).

Eor the Applicant

For the Respondents

... IN PERSON,

NONE.

J U D i3 E M E N T

(DELIVERED BY HON'BLE SMRI S.R. ADIGE, MEMBER (A).)

This is an appl ication ' fi'l cd by Shri Ajit Singh

Rana ?.• 12 othei's for fixat'ion ot pjy and payment of arrears

in brade-II '.Executive) in Delhi Adm, consequent to the

refixation of t!"ieir seniority.

The applicants, who were recruited to Grade-IV

Itxecutivc) ot the Delhi Adm. SubordinaLe Services 'on

different dates between the years 1958-60 and were

subsequeritly promoted to Crade-III had filed this OA dated

3.9.86 praying that the respondents be directed to revise

their seniority with reference to their dates of promotion

from Grade-IV to Grade-Ill, and to give them all

consequent i al rel i ef s i ncl ud i iig p romo Li on f rom Grade- 111 to

Grade-II fi'Oin the due dates^ on the basis of revised

seniority, together with ar-i'cars of salary and other

emoluments on account of such retrospective pi'omotions.
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While this OA was.pending disposal, the respondents

(Delhi Adm.) issued order dated 19/24.12.86 (Annexure •R-I)

showing the applicants as being appointed on regular basi's

in Grade-II (Executive) from the dates noted against each,

in the years 1980, 1983 and 1984. By another order dated

19/24.12.86 (Annexure R-2)the applicants have been given

assumed seniority in Grade-II (Executive) from 2.4.78, and

consequently tlie respondents (Delhi Adm.) have issued a

revised final seniority list dated 2.1.87 of Grade-II

(Executive) Officers of Delhi Adm. Subordinate Services

cadre as on 3.12.80 (Annexure R-3) in which the name-s of

the applicants find proper placement.

This position has been conceded by the applicants

in their rejoinder to the additional reply filed by the

respondents, and their claim now is limited to fixation of

pay and payment of arrears .consequent to their revis.ed

seniori'ty.

As regards the applicants claim above, the

respondents have stated in their additional reply that the

applicants had received their.pay and allowances from the

date they joined the- post of • Grade-II (Executive)

consequent to their adhoc promotion from Grade-Ill

(Executive) on the dates' noted against each... The

applicants being Govt. servants, their.pay and allowances

are governed by the provision of FR 17, sub-rule(ii) of

'....3.
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wliich lays down that subject to any exceptions specifically

ifiade i n tl"icse i'u1es and to the prov i si on of sub-ru1e (2) > an

officer shall begin to draw the pay and allowances attached

to his tenure of a post with effect from th.e date when he

assumes the duties of that post, and shall cease to draw

them as soon as he ceases Lo discharge those duties';

provided that an officer who is absent from duty without

any autliority shall not be entitled i.o any pay and

allowances duriiig the period of such absence. Sub-.rule (2)

provides tliat the date fi-om which a person recruited

overseas sliall commence to draw pay on first appointment

Siiall be determined by the genci-al or special orders of the

authority by whom he is appointed. The respondents aver

that in view of the above'pi'ovisions, the petitioners are

not entitled Lo'pay and allowances from a date fi'om whicli

tliey had never- worked in the post of 6rade-II (Lxccutivc)3

and hence the claim to tht extent is liable to be

dismissed.

The applicant appeared in pei'son and was heard.

None "appeared for the respondents,

Tlie app1 i can t has not g i ven ai iy coitv i nc i ng rei.)1y to

the respondents averment wlvicli is based on the fundamental

and well settled principle t'nat a Govt. Servants pay and

allowances arc regulated by FR 17 and he is entitled -to pay

and allowances of a post only from the date lie actually
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woi-ked on that post, Hencc,, the question of ref ixation of

pay^ grant of arrears etc. consequent to revision of

h rseniority does not arise. A -y'-^r/iu

Under the circumstances, this prayer for refixatoin

of piry and payment of arrears has , no merit and is

accordingly dismissed. No costs.

(t.-
( S.R. ADIGE )) ( J,P. SMARMA )

MEMBER (A) ' MEMBER (J)


